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Bresenit : Hen'ble Mr, s. Biswas, administrative Member

Hen'ble Mr., A, Sathath Khan, Judicial Member

My, amal Bikash Barwa
«VS- o
Mr, S.M. abbas (DAVP)

: | .
For the Applicant ¢ Mr., S.K,Dutta, Cowmnsel

For the Respendents s Mg, U, Sanyal, Coungel

MR. A, SATHATH KHAN, JM

wm.n the Matter was taken up for hearmg, Ld. C@unsel
fer thia respondent submitted that the order of th:.c Tribuwmal
has be?n cemplied with and the same is g6 reflected in the
eply c!;f the‘ regpondents te the ccan_tenpt_’j applicatien,

T_hg Ldj Ccaupsel for the applicant is not able te refute

the submissiens being made by the Ld. Cownself for the
_resp@néent. Ld. Cowmsel fer the respondent alse placed
befareéus the stamped receipt for payment of Bgs, 25_,829/.
(R.ugaee% Twenty Six Thousanfls Eight hundred and !rwenty
Nl'me Or%l_y) received by the aspplicant, apart frem granting
tempear Iy status on regularizatien te the applicant,

2. Un

er these c1rcamstances we b-m the order ef
M M

the Trni.bmal/\CUmlied with and nothing survives in this Q®C,

Under these circumstances, CPC is dimissed with ne order

as te cé@sts.
) l
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 MEMBER(J)  MgMBER(A)
ASVS,
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Date of the Order : 27.02.2003,




